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SHRI MALLIKARJUN: This incident of 
alarm chain pulling is alarmingly increasing. 
If you take it into consideration; in 1985, 
there were only one lakh and odd incidents 
ol alarm chain putting. In 1991 there were 3, 
27.058 cases of alaram chain pulling. The 
hon. Member Shri Nitish Kumar comes from 
Bihar. In 1991 there were 64,057 cases of 
alaram chain pulling. You may feel that there 
is no alarm chain pulling in the just reason. 
I do. not think so. We have to see it as part 
of the system. In spite of the miscreants 
involving in this activity, as a system as a 
whole we have to keep it in mind. We will 
keep i t

So far as measures of pauchutaftty and 
performance maintenance are concerned, 
we are taking adequate measures.

SHRI RAM KAPSE It is our general 
experience that during summer, trains are 
late. It is generally observed that shortage of 
drinking water at difference stations is the 
real reasons for dealy. I would like to ask the 
Minister whether any study has been under­
taken about the shortage of water and its 
relation to the delay. I would also like to ask 
the Minister whether he would Ifce to correct 
the reply given by him. You have mentioned 
that the accident is the reason which is out 
of your control, that is. the railways ‘control.
I cannot imagine this. If you are not respon- 
stole for the accident, then lor what are the 
railways responsible7 Would you Ske to 
correct the reply given in part (b)?

SHRI MALLIKARJUN: S». so far as the 
first part of the question is concerned, that 
is, about the drinking water, it rs true that 
sometimes passengers get annoyed and 
they do not allow trains to move further. 
Drining water is not available and some­
times the fans and other electrical fitting* 
are wrong. But it docs not regularly happen 
in every train or in the delayed trams. It does

happen now and then in some trains. There­
fore, the administration has taken adequate 
note of the lack of the drinking water particu­
larly in summer. There are certain stations 
where sometimes there is no proper avail- 
a b ly  of water even. In such conditions, 
radwaystake the required measures to bring 
the water also from a far off place.

So far as part B of the question is 
concerned, correction la not needed be­
cause wrtiat happens is if an acodent takes 
place, a* the tr<*int >t atdameticaty
have to be detauncj )*we to be
(fverted to reach tm - cleMihanoni, Thai is 
how it affects, (tntmnjp&orm)

SHRI RAM KAPSE: Who ianMponeftrie 
for accidents?

[Translation^

Cane Price Arrears

* 103 SHRI KAMAl BHOGENDRA 
JHA:

SHRI KAMAL CHAUOHRY:

W il the Minister of FOOD be pleased to 
state:

(a) the sugarcane price paid to the 
farmers by the sugar mitts in the Public 
cooperative and private sectors in Bihar, 
Uttar Pradesh, Punjab, Maharashra. Onrisa 
and Taml Nadu, respediety during 1992- 
93;

(b) the latest estimates of dues payable 
to the sugarcane growers by sugar mcKs as 
on date. State-wise; and

(c) the steps taken or proposed to be 
taken to ensure timely payment of such 
dues to the cane growers?
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(Eng6WJ) 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAlP 
HATH RAI): (a) to (c). A statement is 
laid on the Table of the House. 

STATEMENT 

(a) The range of cane prices being paid 
during 1992-93 season, as reportedby 
sugar mills as on 31. 1.1993, may be' 
seen in Annexore-I 

(b) Arrears of cane price. payable by 
sugar mills to farmers during Ihe 1992-
93 season as reported by 198 sugar 
millsason31.1.1993and30millsason 
31.12.1992 were As. 405.32 crores. 
State-wise and Sector-wise details of· 
Ihese arrears may be seen in the 
Al)nexure-lI. 

(c) As per Ih8 Sugarcane. (Control) 
Onter issued WIder the EsIenIiaI C0m-
modities Ad. iI is obligaloryon lie .... 
~ aI sUgar mils to pay the StIIuby 
Minimum Prices ~ sugan::ane to grow-
eis. In the case ~ State-adviled prices 
of ~ which are subItaintIy 
higher than the statuary mnnun price 
the responsI)iIiIy for ensuring timely 
paymentS ~ cane price dues las wiIh 
the State Gowemments wNch have ttMt 
necessary powers and field 
organisaIionsil~such"'_" 

In ordettopravent the ~~ 
8l1'88l1I of cane eMs to fanneIs. whictt 
can aIead to unIortunIde law and order 
atatiatiOIlS. SlIde GovemmanIa have 
been advised to foIow a mont ntaSOn-
able pricing policy and aIowsugar mils 
to share theirprofits wiIh growers_per 
the Bhargava formula. 
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. SHAI KAMAL CHAUDHAAY: Hon. 
Speaker, Sir, as per the reply given by the 
Minister, the sugarcane price paid in all the 
three soctors of Punjab, the public sector, 
private sector and the cooperative sector is 
As. 46 to As. SO. The very reason why this 
question has been asked is that it is very 
alarming that arrears, which are due to be 
paid to the farmers in Punjab itself, are As. 
34 crores and the total all over the country 
is As. 405 crores, It is a matter if shame that 
the small farmer in the filed is not being paid 
his dues. The Government is just wishing 
and saying hat while the levy price of the 
sugar has been increased from As. 26 to 
As.31, farmers will be paid their dues. I do 
not think just wishing it would achieve the 
purpose. 

In part (c) of the reply, the Minister has 
mentioned and I quote: 

·State Govt:" '" ""'11<> Ilayt: u"tln advised 
to follow a more reasonable pricing policy 
and allow sugar mills to share their profits 
with growers as per the Bhargava tormula." 

But the very reply says that Rs. 4D5 
crores is due to the farmers which has flot 
been paid. What action has been taken to 
ensure that these arrears do not keep accu-
mulating? 

[ Trans/ation] 

SHRI KALP NATH AAJ: Mr. Speaker. 
Sir, I would like to inform hon. Kamal that 
statutory minimum price of sugarcane is 
always fixed and in Punjab the state advised 
price of sugarcane is As. 50 quintal. In 
January this season 2, 250 lakh tonnes of 
sugarcane was crushed and as per the 9.5. 
percent recovery norm, outstanding arrear 
is of the order of As. 405 crores all over the 
country; It takes 15 days to crush the sugar-
cane after arrival. All the State Govem-
ments have been advised to make payment 
for sugarcane to farmers within one month. 

As I have told you that in January itself 
sugarcane of the value of As. 947 crore was 
crushed. In public sector, private sector and 
cooperative sector 400 mills are crushing 
sugarcane in the country. Payments are 
being disbursed to the farmers and all the 
sugar mills have been asked to make pay-
ment within one month. 

SHAI KAMAL CHAUDHAAY: Mr. 
Speaker, Sir, the reply of the hon. Minister 
indicates that so much arrears has mutated 
up. On a visit to the area where 'mills' are 
locate. 

[English] 

You will find a traffic jam. Hundreds and 
thousands of tractors are standing with their 
sugarcane. to be delivered to the mills. But 
their due amour. is not being paid to them. 

[ Translation] 

So much arrear is mouthing up. It is the 
poor who toil hard in the fields. But all the 
money is gulped down the affluent. 

[English] 

If this amount is deposited in a bank, 
you can imagine how much interest these 
people will get. So. something must be done 
about it. If the amount is not paid within one 
month, then please see that some actions 
taken against these mills. You are saying 
that this IS happening in the States where the 
amount paid is more. It is your own problem. 
You yourself said that law and order prob-
lem can be created. People have been 
coming to me stating that they are not 
getting their money. Kindly ensure that the 
States are told that this amount is paid in 
time. 

Secondly. in Hoshiarpur, the founda-
tion slone was laid by the Punjab Governor 
with a lot of fanfare for one cooperativ<> 
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sugar miH, that is Dasua cooperative Sugar 
Mills. But. unfortunately, since the funds 
were not given to this sugar mil, it has nearly 
come to a close down stage. Recently, it has 
been sold to the private sector. In this 
regard. I had appraised the Union Finance 
Minister also. 

MR. SPEAKER: Please come to the 
queslion~ 

SHRI KAMAL CHAUDHARY: This mil 
had finally been sold to the private sector. I 
would like to request the hon. Minister to 
ensure that in future such mils which are 
financed by the Central Financial Agencies, 
so Ihatthey do not close down or are not sold 
10 the private sector. Wouldbeknily~re 
this? 

[ Translation) 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, my submisSion to Shri Kamal ji is that we 
can take any step to provide statutory mini-
mum price to the farmers. By the State 
Govemments .... ( Interruptions) 

SHRt RAJVEER SINGH: Please tell 
that what measures the Govemment can 
take .. (Interruptions) 

SHRI NITtSH KUMAR (Sarh): Article 
356 can be used if a State Govemment 
refuses to give statutory minimum price 10 
the farrners .. (lnterruptions) 

MR: SPEAKER: Hon. Minister, please 
give reply to the question of Shri Kamal. 

SHRI KALP NATH RAI: Mr. Speaker. 
Sir. statutory Minimum Price is fixed by the 
Central Govemment. This year the Central 
Government has fixed Rs. 31/- per quintal 
as Statutory Minimum Price. As per the 
Sugar Cane Control Order issued under 
Essential Commodity Act, the Central Gov-
emment can direct the State Governments 

and miIs-either in private sector or in public 
sector or in co-operative sector- to make 
payments in accordance wiIh it. But the 
State Govemments fix the price ai As. 49, 
As, SO,As. 46 per quintal as a resuI of which 
it becomes difficult for the farmers to get 
minimum price they should get. Therefore 
the Central Govemrnent tel the SIaIa Gov-
emments that since they have increased 
prices more than those increased by the 
Central Govemment. 

They should make arrangemenl for the 
payment to the sugarcane growers use their 
power. Therefore the Central Government 
has formulated the rule that aI the mills in 
South or in Orissa wi. give statuary Mini-
mum Price. Punjab, Haryana, unar Pradesh 
and Bihar have fixed As. 46 to As. 50 as 
state advised prices which causes the pr0b-
lem of arrears. 

SHRI SOBHANADREESWARA RAO 
V AOOE: In South India, State-advisedprices 
are there. 

r Translation) 

SHRI KALP NA TH RAJ: This provision 
is there in Andhra Pradesh but not in Orissa. 
In Onssa the statuary minimum price is As. 
27/-.. (Interruptions) 

$HRI MOHAN SINGH (Oeoria): These 
figures are not correct. 

SHRI KALP NATH RAJ: These are not 
wrong figures. You please try to undendaIld 
HIghest cane price. i.e. As. 46 to As. SOI- is 
ltl Punjab. The State Government has been 
directed not to keep the arrears d farmers. 
As soon as the sugar mils get the produce, 
iJ8YIYl8ntshould be made imrfedi E I E tv. wiIhin 
a mc:M'lth. i have issued orders to aI the mils 
!o dear the arrears by March 31. Such 
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orders have been issued by the Central 
Government.

\E n g m

SHRI KAMAL CHAUDHARY: Sir, my 
question was about the dosing down of 
MAs.

MR. SPEAKER: No. that does not arise 
out of that Question. Shri Ajit Singh

[TrartsMfoni

SHRI AJIT SINGH: Mr Speaker. Sir. I 
would Bos Vie hon. Minister to clarify two 
questions. One is about arrears In all the 
stales. Sugar mMs whether in public coop­
erative or private sector have heavy arrears 
to pay lo tanners. So far as I know, if the 
arvwar is not cleared within a month it would 
be necessary to pay interest of 15 days on 
that amount The Supreme Court has al­
ready given its judgment to that effect. The 
Government claims to obey the judgment of 
supreme Court in every matter but it does 
not take any step with regard to the Su­
preme Court order concerning farmers. Only 
the Private companies are not are fault, 
there is a sugar mill in Deoria and another in 
Kanpur and these are under the Central 
Government Arrears payable to farmers by 
these mAs also have not been cleared so 
tar. I would Bie the Government to imple­
ment tte Supreme Court judgment If it is 
not poestsle lor the Government, then it may 
tancfy clarify whetfter it would take any 
acton the property of private mils or not.

Seconcfy. the Government claims that 
cane pitas has been increased from Rs. 27/ 
- to Re. 4CV-. However, tte  tanners have 
ahead* bean getting Rs 46 to Rs. 5CV- 
tnrwisae in cane price as not been of any 
bend# to farmers. The Government has a 
•wmula. | would 9m to remind the Govern­
ment Vist Shri Kidwai tied pre-pered a tor* 
"**a aoooRflng to wNcti Vie tafmars shoUkf 
be peidUB part of Vie euger price, and from

that point of view the sugarcane prie should 
be between Rs H  bo £5 60/- whatever 
increase may have b4ftn made but the 
actual benefit tins y\r\ qroehe'J the farmers. 
Which formula d»*s the Government apply 
to fix the sugarcane pnee and what steps are 
proposed to be taken to enable the farmers 
to get thoee prices.

SHRI KALPNATH RAI: Mr. Speaker. 
Sir. ShnAfit Singh is an expert with regard to 
Sugarcane. My submission is that as per the 
Bhargava formula it was decided that out of 
the total profrt.50 per cent will go to the mil 
owner and 50 percent wilt be shared by the 
farmers This formula was evolved in 1974. 
With regard to that formula the State Gov­
ernments said that they would fix prices as 
per the State advised price. It is responsibil­
ity of the Central Government to if statuary 
Minimum Pnces- which comes to about 
Rs.31/- per quintal- and fix the sugarcane 
prie in accordance with Bhargava formula 
evolved in i 974 When State Advisory Board 
fixes the pncc. how the Central Government 
»s responsible tor that?

SHRI AJIT SINGH: What about these 
states, where Congress is in power.

SHRI KALP NATH RAI: In Bihar, there 
is the Government of Shri Laloo Prasad 
Yadav..(/nfenxjp6ons)

SHRI ASHOK ANANDRAO 
DESHMUKH: How prices are fixed.

SHRI KALP NATH RAI; Mr. Speaker. 
Sir. in Gtihar there is the Government of Shri 
Laloo Prasad Yadav while in Uttar Pradesh 
when there was the Government of Shri 
Kalyan Smfr.{kitwnjpt*ans)

SHRI RAJVEER SINGH: The hon. M a­
ster may kindly te l how long ft w * taka to 
clear the arrears payable to farmers, where 
are you cfiverting the question to? I have not 
asked about Via Bhargava formula.
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MR.SPEAKER: Mr. Kalpnath Rai, if you . 
neglect the Speaker, you are in trouble,',' 

[ Trans/ation] 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, I have. given reply to what ShriAjit Sil')gh 
has asked. 

SHRI VIRENDERA SINGH: He has not 
given reply. 

SHRI KALP NATH RAI: After the Cen· 
tral Government has fixed statuary mini-
mum price. if a mill-whether in c~perative 
sector, public sector or in corporation In 

Uttar p'radesh earms profit under the 
Bhargava formula. 50% of the total profit will 
go lothe mill owner and the remaining 50 per 
cent will be distributed among farmers. How-
ever, since the State Governments have 
implemented state advised price. it has 
become difficult to implemented state ad-
vised price, it has become difficult to imple-
ment Bhargava formula thus causing a 
great difficulty. 

Second question he .has raised con· 
cerns arrears. Under the State Regulation 
Act. the collector is to get RecJvery cettificatl 
issued from the commissioner and attached 
\'ne property at tnose mill owners.wllo do not 
\la.'1 \n~ \l'(\<::'~ \l\ "'\l~oI<::'a\\e \\l \'ne \a~me~s \0 
give money to them But nether the Govern-
ment of Uttar Pradesh to the Government of 
Bihar has taken any action this regard. 
( Interruptions) 

SHRI N ITISH KUMAR: Mr. Speaker 
Sir, you are a farmers .. 

SHRI RAJVEEA SINGH' What is the 
number ot collectors against whom action 
has been taken .. (interruptions) 

SHRI RAJNATH :ONKAR SHASTRI: 

Half an hour discussion should be held over 
the matter. (Interruptions) 
II 
[Eng/ish] 

MR.SPEAKER: You give me the notice 
for half-an hour discussion, I will allow it. 

SHRI ANKUSHRAO RAOSAHEB 
TOPE: Mr. Speaker, Sir, I want to ask the 
han. Minister through you whether it is a fact 
That out of the arrearsaf if Rs. 405. 3 crore, 
only in Uttar Pradesh, the arrears of Rs. 182. 
86 crore. It comes to near about 45 per cent 
of the total arrear.. What are the reasons for 
that? 

I congratulate the hon. Minister for the 
new pricing policy which has been adopted 
by the Government of India. 

I want to know whether because of that 
new policy, all these arrears would be re-
duced in future to the maximum number or 
not. 

[ Translation) 

SHAI KALP NATH RAt: Mr. Speaker, 
Sir. there is an arrear of As. 405 crore in the 
entire country out 01 .which an arrear at As. 
183 crore is there in Uttar Pradesh. Orders 
have been issued to all the sugar-mills in the 
state to clear the entire arrears up to 31st 
\\fIaren. o\nefWise a ban will be imposed on 
the sale of Irer> sale sugar. 

[English] 

SHAI K.P. AEDDAIAHYADAV: Sir, isit 
a fact that the Government received com· 
plaints regarding non-payment of levy sugar 
price when it was hiked sharing of profits 
according to' trw Bhargava formula, and 
making 01 interest payments when the sugar· 
mills defaultod? I als(' ""anI to know from the 
hon. Minister as to what is the monitoring or 
re- iewlng mechanism that the has. Have 
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you ever monitored or reviewed these lapses 
when they were specifically brouglit to your 
notice? If you have not done so earlier, are 
you prepared to do it now regarding the mills 
which are not following the Bhargava for-
mula in sharing of profits paticulary when 
you t,ave raised the levy sugar price re-
cently? 

MR. SPEAKER: What is the monitoring 
mechanism? 

[ Translation] 

SHRI KALP NATH RAI: Mr. Speaker, 
Sir, in order to implement the Bhargava 
formula the country, the Government has 
fixed statutory minimum price which is paid 
by mill~ to fanners and the prOfit that would 
exceed Rs. 31 I-will be shared 50 per cent by 
mills and 50 per cent by 
fanners .. ( Interruptions) 

[English] 

SHRI SOBHANADREESWARA RAO 
VADDE: What is the necessity to change the 
fonnula itself? 

( Interruptions) 

[ T rans/ation] 

SHRI KALP NA TH RIU: Mr. Speaker, 
Sir, the Bhargava formula is that the Central 
Government fixes statory minimum price 
and the profit exceeding that price will be 
shared 50 per cent by mills and 50 per cent 
by farmers. If the Stale advised price ex-
ceeds the statutory ,~ir.in~um price fixed by 
the Govemment, then the Bhargava for-
mula is !)ot implemented in those states. In 
r9t)ly to his question, I want to say that the 
co-operative mills have cle-ufld 75% ofthese 
arrears and the private mills, against which 
these are arrears, have been ordered Ie 
make payment to fanners clearing the ar· 
rears by 31st March. 

SHRI RAM NAGINA MISHRA: Sir, this 
is a very serious issue and the hen. Minister 
should consider it seriously. The hon. Minis-
ter is aware that it has been provided in the 
Sugarcane rice Act that the mills, which will 
take sugarcane, will have to make pay-
ments within 15 days of the supply. If the 
payment is not made in the said period, the 
amount will be paid to fanners along with 
interest. Besides this, it has been also writ-
ten in the Act thaI... 

MR. SPEAKER: Please ask the ques-
tion. Others also have to ask questions. 
There are many Members there .. 

SHRI RAM NAG INA MISHRA: It has 
been written in that Act that if the sugarcane 
fanner takes his sugarcane to another zone 
from his zone and is apprehended, he will be 
imp,risoned for 6 months and have to give a 
of Rs. 500/-. Sir, these are two laws. If the 
fanner takes his sugarcane to another zone, 
he will be imprisoned , but is there any 
provision for enabling him to gel the price of 
sugarcane in time? Sir, he has said that 
according to rule, the payment is made to 
fanners against sugar and 85% of the pay-
ment has been deposited in their account. ... 
but this has not been implemented in any 
state till now. This situation would not have 
arisen if 85% amount against the payment 
of sugarcane price would have been depos-
ited. I would like to submit to the hon. 
Minister that thousands of crores ot rupees 
are outstanding in Uttar Pradesh Govern-
ment mills, in Uttar Pradesh owe maximum 
arrears and three sugar mills in Padrauna, 
Gauri and Panchkuyan in Deoria owe mainum 
arrears. So, I would like to submit to the han. 
Ministerthat those mills which are under him 
should atleast pay the sugarcane arrears, 
whether other mills make payment or not. 

Sir, secondly, as regards Ii,,, price which 
'las been increased ,0 Rs. 140/-. I would like 

submit that one quintal sugar is made out 
oj eleven quintal sugar-cane. This increased 
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price wiI benefit the mill-owners.1 would like 
to know what share the farm8rs will get put 
of it. 

SHRI KALP NA TH RAI: Mr. Speaker, 
Sir, in reply to question asked by Shri Ram 
Nagina Mishra, I have told that orders, have 
been issued to all the sugar mills in Uttar 
Pradesh to pay these Ilrrears to farmers by 
31 st March. That law is implemented on the 
theory of state statuary minimum price. " 
the statutory minimum price is As. 31/-, the 
law is implemented, but if the State G0vern-
ment fixes the sugarcane price at As. 46 or 
As. 50 per quintal, we cannot implement any 
law on it. 

[English] 

SHRI SHANKARRAOD. KALE~ Mr. 
Speaker, Sir, these figures of arrears are 
prior to the announcement of the sugarcane 
Policy. After that, the Sugarcane Policy was 
announced and the Government has re-
cently declared the minimum statutory price 
for sugarcane for 1992-93. Will it be appli-
cable from the beginning of the seasons in 
1992-93? If it is so, win the Government be 
in a position to see that the sugarcane 
growers are paid the difference in the statu-
tory price? 

[ Translation) 

SHRI KALP NATH RAJ: Mr. Speaker, 
SIr, this qarcane policy wiI be imple-
menIed in October, when the sugarcane 
88880ft begins. 

SHRI SHARED YADAV: Mr. Speaker, 
Sir, at the replies given by the UinisIer are 
lIICCOI~lng to the old tnICItioI .. II is biggest 
cesh crcp of our country and you have seen 
In the House just now that every Member is 
COIamed about it. I would .. 10...... . 
that most of the agiIIIions launched bJ 
fanners in this country were cbt 10 lie 
anomalies In this po/icy and the present. 

situation of payments. You are aware thai 
several farmers were killed in Ramkola. It is 
a matter of happiness, as you said, that ours 
is the largest sugar producing country in the 
wortd. Mr. Speaker, Sir, though YOU. I would 
ike to suggest thai the hon. Minister should 
hold a meeting of the farmers. the Members 
of Pariament and the government officials. 
so that they can find out a way to solve this 
issue. This problem has become SG grave 
that the sugarcane growers are now trying 
to get rid off this cash crop. So, whether the 
Govemment is going to adopt any such way 
which can fuBy solve the problem? The 
Minister is giving a traditional reply. But you 
have got a big opportunity and if you can 
solve this problem, the people will always 
remember you for the future problems of 
farmers. So, are you going to find a perma-
nent solution by hoking a meeting with all 
the concerned persons and discussing this 
issue? 

SHRI KALP NATH RAI: Mr. Speaker. 
Sir,l agree with the suggestion given by Shri 
Shared Yadav and I wi. discuss this matter 
by holding a meeting with him and all the 
farmers and I promise that all the arrears of 
the farmers wII be cleared. 

[English) 

SHRI NIRMAl. KANTI CHATTERJEE: 
Sir, it is wit know that the sugar producers. 
viz the sugar mill onerous have a special role 
to play with the ruling party. this was pt'OYed 
earfier also, at the time d the elections. We 
know that. Therefore, they are given the 
COIassiolls. This does not surprise me at 
aI that IIey do not make payments to the 
poor farmers. What I want ~ know is this. 
They have not paid the dues '* ..,... than 
a year. The ..... include the figLns as on 
31 Man::h 1992. Nearly one year is Over 
tince lie cbt .. pending. We"know that 
in lletn.lCill nwketforone year. 35 to 40 
per cent -..n is available even for short 
term dIJpaIiIs. This is widely known. You 
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have allowed them to make profits. But tmO 
are the sufteIs among the sugar-....ane grow-
ers? Is it true that most 01 the sugarcane 

. growers. who have been paid. are very 
smal fanners? ThaI is the question I want 
you to answer. 

[ TransIaIion] 

SHRI KAlP NATH RAI: Mr. Speaker. 
Sir, J would like to inform the hon. Member, 
as a Minister that dues in respect of the 
farmers cannot be unpaid tor a period of 
more than 3 months. (Interruptions) 

SHRI ANll8ASU; Sir, one year's time 
has lapsed snice then and now you are 
giving a statement in this regard. 

(EngIishJ 

SHRI NIRMAl KANTI CHATTERJEE; 
The Minister has mentioned in the reply: 
"Dues as on 31.3. 93". That is his statement 

MR. SPEAKER: Mr. Minister. you do 
not have to reply. 

[ TransiationJ 

sJHRI MOHAN SINGH (O~): Mr. 
Spe~er, Sir, we started our political career 
the leadership of Shri KaIp Nath and tossed 
a slogan that "the price of Maund of Sugar 
an:ane should be equaJ to the price of a 
kiogram of sugar". It was the Kidwai for-
mula. But the rapIy given by the hon. Minis-
ter is very conIuIing. Payment to the tann-
ers in U.P. for1he crushing season for 1991-
92 is stildue. Thehon. MinisterhasllreUed 
upon clearing ... cbts ...., three-mOIlth 
time but1he ~price. fixed by the S1IIe 
Govemment which • also accepted by \he 
four sugar mill d Central GcMImmenI in 
Uttar PIIIdeIh .. not been paid., .. ... 
a surnd .... AI. 3C)aa. ... 01 ..... nd-

. jog .......... for .. lilt CNIt*'O 
........ On .... hind, "1IiniIIer II 

giving assurance to make a payment within 
three months time therefore, I would like to 
naw seasons wise break up of sugarcane 
crushing in this regard from the Minister and 
how much amount is to be paid to the 
sugarcane growers of Uttar Pradesh for the 
crushing season 011991-92. You have pro-
vided the figures upto the period of Decem-
ber, 1992. You should make it clear as to 
what are the dues of the last crushing sea-
son and what is the share of the four sugar 
mills of Central Govemment in it and what 
s:eps are you going to take in clearin91hesi\ 
due" 

SHRI KAlP NA TH RAt: Mr. Speaker. 
Sir, if lhe hon. Member Shli Mohan Singh 
writes to me. I will reply to it in detall and. 
through you. I give my word that the dues will 
be paid Within three month's time. 

SHRI SA TYAOEO SINGH: Mr. Speaker, 
Sir, U.P. has the hiyhest number of sugar 
mills. I would like to attract the attention of 
the hon. Minister that maximum amount is 
due on cooperative and Govemment sec-
tor. You say that the State Government will 
pay the minimum statutory price but pres-
ently it has become your responsibIiIty be 
when are you going to clear such dues. 
Secondly, through you I would like to submit 
that maximum outstanding is towards smaI 
farmer. Thu:>e who own bufIock carts have 
to suffer because of under weighment. Last 
time, Government had arranged to make 
payment through Bank Cheques, to check 
this malpractice. I.want to know, whether 
you are going to impIemenI this system or 
wilhdnlwing it. You wi! not iq)IemeIlt it in 
the interest of mil owners. So far as the 
queIIIion of safgeguarding their interest is 
cafIcemed, As. 1.80 and .oher 40 parse 
.. been given to them as bonus. I want to 
know thai how soon you are going to claar 
1he dues d the Sugar ,.,.. in U.P. towards 
the 1Ug11Q118 famI8rL 
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answered. The Minister has answered it. 

SHRI SA TVA DEO SINGH: Sir, my ques-
tion is why you are saying to clear the dues 
within three months time in respect of· the 
last crushing season. Why do not you make 
it early. When are you going to make pay-
ment in respect of the dues of the last 
season, why you are taking three months 
time in this regard. 

MR. SPEAKER: You are not coming to 
specific question, rather you are repeatin~j 
it. 

( Interruptions) 

SHRI KALP NATH_RAI: Mr. Speaker, 
Sir, at that time B.J.P. was in power in U.P. 
Why should I pay for your deeds. I have 
given my word that dues of tarmers pendmg 
for more than three months will be paid. I 
know I will have to pay for the deeds of your 
Govemment. (Interruptions) 

SHRI SATYA DEO SINGH: What have 
you done by increasing the prices ot sugar 
produced during the reign of our Govern-
ment? .. (Interruptions) 

SHRI ASHOK ANDANDRAO 
DESHMUKH (Prabnani): The Central Gov-
emment has fixed sugarcane price at Rs. 31 
whereas many a State Govemments are 
paying Rs. 46 to 50 per quintal to their 
farmers. Why this differencede? I want to 
know, why the prices fixed by the Agricul-
tural Price Commission is different from the 
one fixed by tho State Agricultural Price 
Commission. What are the reasons forthis? 
Setondly, what rate the norms for deciding 
the price by the Agricultu~al price Commis-
sion. 

SHRI KAlP NATH RAI: Mr. Speaker, 
Sir. Agriculture Cost and Price Commission 
every year fixes the price of sugarcane crop. 
This year it fixed the price at Rs. 29 but due 

to an inrease in the price of wheat and rice 
the minimum price was fixed as Rs. 31. Now 
the State Governments fix their price 
statewise as ours is federal system. If a 
Chief Minister of a States fixes the price of 
sugarcane at Rs. 50 per quintal then we 
cannot do much about it. 

[English) 

SHRllOKANATH CHOUDHURY: Sir, 
I want to know whether the arrears given are 
the arrears of a particular year or are accu-
mulated arrears, What are the arrears of the 
previous years? If the problem is so chronic, 
then what Government is proposing to save 
the farmers from the clutches of the sugar 
mill owners? . 

MR. SPEAKER: He has taken the re-
sponsibility. 

WRITTEN ANSWERS TO QUESTIONS 

[Engli~) 

Publick Distribution System 

'104. SHRI PALA K. M. MATHEW: 
Will the the Minister of CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) whether complaints have been re-
ceived rfegarding supply of poor quality 
foodgrains under the Public Distribution 
System during 1992-93 till date; 

(b) if so, the details thereof; and 

(c) the rfemedial steps taken to ensu re 
supply of sftandard quality of foodgrains 
and check their diversion from the Public 
Distribution System? 

THE MINISTER OF CIVIL SUPPLIES 
CONSUMER AFFAIRS AND PUBLIC DIS-




